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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 277 OF 2022 
 
IN THE MATTER OF: 
LIYAKAT ALI & ORS               ….APPLICANTS 

VERSUS 
STATE OF UTTAR PRADESH & ORS.      ….RESPONDENTS 

 

ADDITIONAL AFFIDAVIT ON BEHALF OF 

RESPONDENT/TEHRI PULP AND PAPER LIMITED WITH 

SUPPORTING AFFIDAVIT 

 

MOST RESPECTFULLY SHOWETH: 

1. That the present Additional Affidavit is being filed on behalf 

of Tehri Pulp and Paper Limited, through its General 

Manager (Environment) Mr. Kishor Kumar Gupta, who is 

the duly authorized signatory of the Company and is 

competent to swear the Affidavit on its behalf.  

2. That the present Additional Affidavit is being filed to clarify 

the aspect of the Closure Order dated 10.01.2023, issued 

qua Unit-2 of Tehri Pulp and Paper Limited, Bhopa road, 

Muzaffarnagar by the Uttar Pradesh Pollution Control 

Board [UPPCB]. The factum of passing of the Closure Order 

dated 10.01.2023, which had been taken note of by this 

Hon’ble Tribunal on the last date of hearing on 

14.02.2025, is reflected in the Report of the Joint 
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Committee filed before this Hon’ble Tribunal on 

13.02.2023 in Original Application No. 744 of 2022 titled 

Moharram Ali vs State of Uttar Pradesh & Ors. The finding 

against the Answering Respondent in the said Report was 

that at the time of inspection on the night of 08.01.2023, 

untreated effluent was found to be getting discharged from 

the unit into the Dandhera drain. 

3. That post the inspection on 08.01.2023, a Closure Order 

was issued against Unit-2 of the Answering Respondent on 

10.01.2023. Subsequent to the issuance of the Closure 

Order, the operations of Unit-2 of the Answering 

Respondent were immediately stopped. On 12.01.2023, a 

letter was addressed to the UPPCB on behalf of the 

Answering Respondent, highlighting the reasons as to why 

some discharge was seen from the unit into the Dandhera 

drain at the time of inspection on 08.01.2023. 

4. That what had happened was that on 08.01.2023, the 

sludge pump installed at Unit-2 of the Answering 

Respondent, which connected to the primary clarifier from 

the equalization tank, started malfunctioning due to some 

mechanical problems, which led to overflow of water taking 

place into the Dandhera drain, which passes extremely 

close to the primary clarifier. On noticing the problem, 

immediate steps were taken to install the standby pump, 

whereafter the overflow stopped. The main pump was also 
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sent for repair and was reinstalled on 11.01.2023. In order 

to make sure that a similar situation does not arise in the 

future, remedial measures were also put in place by the 

Answering Respondent, wherein a standby pump of 

similar capacity was installed alongside the main pump, 

with a mechanism being put in place to enable automatic 

shifting of pumping to the standby pump in case the main 

pump stopped functioning for some reason. The said facts 

were duly intimated to the UPPCB by the Answering 

Respondent in its letter dated 12.01.2023. 

A true copy of Closure Order dated 10.01.2023, issued by 

UPPCB, is annexed and marked as Annexure-1. 

A true copy of letter dated 12.01.2023, addressed by the 

Answering Respondent to UPPCB, is annexed and marked 

as Annexure-2. 

5. That after receiving the letter from the Answering 

Respondent, the Regional Officer, UPPCB, Muzaffarnagar 

conducted an inspection of Unit-2 of the Answering 

Respondent and submitted a report to the Head Office at 

Lucknow. After considering all facts and circumstances, 

the Head Office of UPPCB issued a communication dated 

07.02.2023 to the Answering Respondent, intimating that 

the earlier Closure Order dated 10.01.2023 issued qua 

Unit-2 of the Answering Respondent stands revoked, 
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subject to the conditions indicated in the letter dated 

07.02.2023. Thereafter, operations were commenced at 

Unit-2 of the Answering Respondent, with great care being 

taken to ensure that the unit remains fully compliant and 

complies with all conditions mentioned in the letter dated 

07.02.2023. 

A true copy of letter dated 07.02.2023, addressed by the 

UPPCB to the Answering Respondent, is annexed and 

marked as Annexure-3. 

6. That it is stated with responsibility that an ETP of 

adequate capacity is installed at the unit of the Answering 

Respondent, which has been functioning satisfactorily 

over the years, as is also evident from the Report prepared 

by the CPPRI, containing the Performance Evaluation of 

the ETP installed at the unit of the Answering Respondent. 

The said report has already been placed before this Hon’ble 

Tribunal.   

7. That the Unit of the Answering Respondent is subjected to 

regular inspections and samples collected from the inlet 

and outlet points of the ETP are sent for testing by the 

authorities, with the parameters having been found to be 

within the prescribed norms over the years. The discharge 

from the unit into the main drain, which was observed by 

the authorities on the night of 08.01.2023 and which led 

2165



 

to the issuance of the Closure Order dated 10.01.2023, 

had happened due to the reasons indicated in the 

preceding paragraphs, which were beyond the control of 

the management of the Answering Respondent. Immediate 

corrective action was taken by the management of the 

Answering Respondent on getting to know of the problem 

and the main pump was reinstalled, post repair, on 

11.02.2023 itself. The Unit, realising that it was at fault, 

even if inadvertent, for some discharge taking place 

directly from the unit into the drain, did not contest the 

quantum of Environment Compensation imposed on it by 

UPPCB for the said infraction and duly deposited the same.  

8. That in such circumstances, it is respectfully prayed that 

the present Additional Affidavit may kindly be taken on 

record and the Original Application may kindly be 

disposed of, qua the Answering Respondent. 
FILED BY: 

     
[UTKARSH SHARMA] 

   Counsel for Respondent/Tehri Pulp and Paper Limited Private Limited 
    139, Setalvad Block,  

 Supreme Court, New Delhi-110001  
    Mob:+91-9312061203 

Dated: 26.03.2025         E-mail: utkarsh.sharma7@gmail.com 
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LtyarlT ALI & oRS.

STATE OF U.P. & ORS.
AFFIDAVIT

FORE THE HON'BLE NATTONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI P'{
ORIGINAL n ppI,tcATION NO'277 0F 2022r'

, 
....APPLICANT

....RESPONDENTS
;rlg

\->

,t lC

VERSUS

rs*Fst ,'-

I. Kishor Kumar Gupta, S/o Late Mr. Banwari Lal Gupta, aged 61 years. RJo

59, La|Bagh, Street No. 6, Gandhi Colony Muzaffarnagar. Uttar Pylesh-

251001, do hereby solemnly affirm and declare as under:- tpl,l

1. That I am the General Manager (Environment) at Tehri Pulp and Paper

Limited and am fully conversant with the facts of the present case' I

am also duly authorized on behalf of the Company to affirm this

Affidavit. ,FAFr-
That I have read and understood the contents of the accompanylng

Additional Affidavit, which has been drafted under my instructions and

I state that the contents of the same are true and correct to the best of

my knowledge derived from the records maintained durins the course

of usual business by Tehri Pulp and Paper Limited' ftf 
-

That the Annexures annexed to the present Additional Affidavit are

true and correct copies of their respective originals'

{e
VERIFICATION
Verified at Muzaffarnagar on this day of March, 2025 that

the above affidavit are true to my knowledge, no part of it is false)

material has been concealed therefrom'

$tr

DEPONE

t2 5 [rAR ?nrB

h,; ryalnining lhr
r.;r{1 rne ccntent! ,

;i*incdlvmc
rcsn iead aul an'
dcponent Foo;...,
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i T.l.N. :09473100495 dt. 1.4.95
GSTIN No. : 09AAACT0285BlZO

,C.l.N. : U21022DL1993P1C1 19328

TCHRI
Office&Works:9th

@ : 01 31 -2468383, 2468384, 2468385,
K.M. STONE, BHOPA ROAD, mUZAFFARNAGAR-261 001

Fax: 0131 - 2468386 E-mail : info@tehripaper.com vieit us : www.tehripaper.com

Ref. No.

Regd. Office: 216,AGARWAL PRESTIGE MALL PLOT NO.02
COMMUNITY CENTRE RANI BAGH. PITAMPURA. NEW DELHI - IIOO34

Dated...

Date: 12 January 2023

To,

The Chief Environment Officer (C-3)

U.P. Pollution Control Board,

Lucknow

Sub: - Representation against closure notice dated 10'01.2022

Dear Sir,

This is in reference to your closure notice ref. no. H-87071/C-:/Water-619/ 2023 dated 10.01.2023,

kindly find below our representation as:-

1. That we have installed adequate E.T.P. and have modified it regularly and are operating with valid

consent under water, air and Hazardous Act. This shows that we were complying the norms of

treated waste water.

2. Our industry undergoes regular monitoring of effluent generated from ETP on quarterly basis and

the concentrations are within prescribed limits. We have recently conducted latest analysis on

3.0L.2023 (by MOEF/NABL accredited laboratory) and the pollutants are within prescribed limits

complying the norms .We have attached the report for the same and annexed as Annexure-l.

3. We would also like to highlight that our sludge pump connecting to the primary clarifier -2from

equalization tank went into malfunctionlng on 08.01.2023 due to some mechanical problem in the

pump. Due to this overflow of water took place in to the final discharge drain passing very near to

this primary clarifier-2 and it was recorded during inspection on 08.01.2023.

On knowing the issue, we immediately installed the standby pump and the main pump was sent for

repair. we would highlight that on L1.01.23 the main pump has been reinstalled after repair. The

photographs for the same have been attached for your reference as Annexure-2"

4. A proper remedial measure for future has been adopted so that such a problem does not arise. A

proper stand-by pump of similar capacity has been installed alongside the main pump'This results in

automatic shift of pumping by standby pump in order when main pump stops functioning'

(photographs of main pump & standby pump are enclosed as Annexure-3)

?s
o
900
1r,

T IF,
Isog
1 :2000

PULP & PAPER LIMITED
ANNEXURE-2
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T.l.N. | 09473100495 dt. 1.4.95
GSTIN No, : 09AAACT0285B1ZO

_C.l,N, : U21022DL1993P1C1 19328

TCIIRI
Office&Works:9th

(D : 0131 -2468383, 2468384, 2468385,

Ref.No.

Prayer

We feel sorry for not complying the regulations during inspection dated 08.01.2023 because of
malfunctioning of the pump. But it is to be noted that testing of parameters of treated effluent are

conducted on regular basis and the pump has also been repaired now. A proper remedial measure

has also been taken up for future by installation of a standby pump of similar capacity.

Hence we request your good self to kindly verify the above facts and please withdraw the closure

notice issued against our unit.

Thanking you,

M/s Tehri Pulp and Papgr Ltd., Unit 2
(9'h k.m. Bhopa Road

ilJry'
(Authorized Si

Encl: As above

C.C. To Regional Officer, U.P. Pollution Control Board, Muzaffarnagar (U.P.)

lz-l12 ?
fllr rr0rr

lo r f[rN] f,]lar
llfrrilrr

K.M. STONE, BHOPA ROAD, MUZAFFARNAGAR-z6I OOI
Fax : 0131 - 2468386 E-mail : info@tehripaper.com visit us : www.tehripaper.com

Dated,

1.lF/.

rlt

al
crQ' t!
9001
1rr.-

lso'qo
1 :2000

Regd.Office: 216,AGARWAL PRESTIGE MALL PLOT NO. 02
COM ]T'IUNITY CENTRE RANI BAGH, PITAII'IPURA, NEW DELHI . 1 1 OO34

PULP & PAPER LIMITED

TRUE COPY
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